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Seventeenth Loksabha
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Title: Papers laid on the Table of the House by Ministers/Members.
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THE MINISTER OF PETROLEUM AND NATURAL GAS AND
MINISTER OF STEEL (SHRI DHARMENDRA PRADHAN): I beg
to lay on the Table a copy each of the following Notifications (Hindi and
English versions) under Section 10 of the Oilfields (Regulation and
Development) Act, 1948:-

(1) S.0.367(E) published in Gazette of India dated 22nd January,
2019 regarding royalty rates applicable for DSF Bid Round-I, DSF
Bid Round-II and Hydrocarbon Exploration and Licensing Policy

together with a corrigendum thereto published in Notification No.
S.0.1887(E) dated 31st May, 2019.

(2) S.0.1597(E) published in Gazette of India dated 16th April, 2019
regarding amendment of the Schedule of the Oilfields (Regulation
and Development) Act specifying the concessional rates payable in
case of early commencement of the commercial production of
crude oil, condensate and natural gas from the contract areas to be

awarded under Hydrocarbon Exploration and Licensing Policy.

[Placed in Library, See No. LT 118/17/19]
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(1) fFgferfad ol &t te-ts ufd (=l dur siiel Ty
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2019-2020 & foTQ g3 FHiIar U |

[Placed in Library, See No. LT 119/17/19]

@  HIEIAHTT ferfies duT STTd HaTad & &g dy 2019-
2020 & foTg FEIREEISIRICEE

[Placed in Library, See No. LT 120/17/19]

() THeleTE Uy fofire e duT SeuTd AT & o= a9 2019-
2020 & foTg FEIREEISIEICEE

[Placed in Library, See No. LT 121/17/19]

(@R) THTERT! fafiies auT 33a1d H1erd & & a¥ 2019-2020
& ferg gan AT IO |

[Placed in Library, See No. LT 122/17/19]
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[Placed in Library, See No. LT 123/17/19]

THE MINISTER OF STATE IN THE MINISTRY OF HUMAN
RESOURCE DEVELOPMENT, MINISTER OF STATE IN THE
MINISTRY OF COMMUNICATIONS AND MINISTER OF
STATE IN THE MINISTRY OF ELECTRONICS AND
INFORMATION TECHNOLOGY (SHRI SANJAY SHAMRAO
DHOTRE): I beg to lay on the Table:-
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(1) (1) A copy of the Annual Report (Hindi and English versions) of
the Assam Sarba Siksha Abhiyan, Guwahati, for the year
2017-2018, alongwith Audited Accounts.

(11) Statement regarding Review (Hindi and English versions) by the
Government of the working of the Sarba Siksha Abhiyan,
Guwahati, for the year 2017-2018.

(2) Statement (Hindi and English versions) showing reasons for delay

in laying the papers mentioned at (1) above.
[Placed in Library, See No. LT 124/17/19]

(3) (1) A copy of the Annual Report (Hindi and English versions) of
the Sarva Shiksha Abhiyan State Mission Authority Manipur,
Imphal, for the year 2016-2017, alongwith Audited Accounts.

(11) A copy of the Review (Hindi and English versions) by the
Government of the working of the Sarva Shiksha Abhiyan State
Mission Authority Manipur, Imphal, for the year 2016-2017.

(4) Statement (Hindi and English versions) showing reasons for delay

in laying the papers mentioned at (3) above.

[Placed in Library, See No. LT 125/17/19]

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE
AND MINISTER OF STATE IN THE MINISTRY OF
CORPORATE AFFAIRS (SHRI ANURAG SINGH THAKUR): I
beg to lay on the Table:-
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(1) A copy of the State Bank of India Employees’ Provident Fund
(Amendment) Regulations, 2019 (Hindi and English versions )
published in Notification No.

HR/PPG/PA/19-20/112 in Gazette of India dated Ist June, 2019 under
sub-section (4) of Section 50 of the State Bank of India Act, 1955.

[Placed in Library, See No. LT 126/17/19]

(2) A copy of the Notification No. G.S.R.98(E) (Hindi and English
versions) published in Gazette of India dated 7th February, 2019,
together with an explanatory memorandum making certain amendments
in the Notification No. 8/2016-Cus., dated 5th February, 2016 under
Section 159 of the Customs Act, 1962.

[Placed in Library, See No. LT 127/17/19]

(3) A copy each of the following Notifications (Hindi and English

versions) under section 296 of the Income Tax Act, 1961:-

(1)  The Income-tax (15th Amendment) Rules, 2019 published in
Notification No. G.S.R.76(E) in Gazette of India dated 30th
January, 2019, together with an explanatory memorandum and

corrigendum thereto published in Notification No.
G.S.R.93(E) dated 5th February, 2019.

(11)  The Income-tax (3rd Amendment) Rules, 2019 published in
Notification No. G.S.R.304(E) in Gazette of India dated 12th
April, 2019, together with an explanatory memorandum and

corrigendum  thereto  published in Notification No.
G.S.R.347(E) dated 3rd May, 2019.
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(111)  The Income-tax (4th Amendment) Rules, 2019 published in
Notification No. G.S.R.375(E) in Gazette of India dated 22nd

May, 2019, together with an explanatory memorandum.
[Placed in Library, See No. LT 128/17/19]

(4) A copy of the Prohibition of Benami Property Transactions
(Conditions of Services of Members of Adjudicating Authority) Rules,
2019(Hindi and English versions) published in Notification No.
G.S.R.379(E) in Gazette of India dated 27th May, 2019 under Section 69
of the Benami Transactions (Prohibition) Amendment Act, 2006,

together with an explanatory memorandum.

[Placed in Library, See No. LT 129/17/19]

(5) (1) A copy of the Annual Report (Hindi and English versions)
of the National Institute of Public Finance and Policy, New
Delhi, for the year 2017-2018, alongwith Audited Accounts.

(11) A copy of the Review (Hindi and English versions) by the
Government of the working of the National Institute of Public
Finance and Policy, New Delhi, for the year 2017-2018.

[Placed in Library, See No. LT 130/17/19]

(6) A copy of the Statement (Hindi and English versions) of the
Market Borrowings by Central Government during 2018-2019.

[Placed in Library, See No. LT 131/17/19]

(7) A copy each of the following papers (Hindi and English versions)
under Article 151(1) of the Constitution:-
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(1) Report of the Comptroller and Auditor General of India-
Union Government (Report No. 1 of 2019) (Department of
Revenue-Direct  Taxes)-Assessment of  Assessees In

Entertainment Sector for the year ended March, 2018.
[Placed in Library, See No. LT 132/17/19]

(11) Report of the Comptroller and Auditor General of India-
Union Government (Civil)(Report No. 8 of 2019)(Niti
Aayog)-Audit of Preparedness for the Implementation of

Sustainable Development Goals.

[Placed in Library, See No. LT 133/17/19]
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[Placed in Library, See No. LT 134/17/19]
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